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CaJ THAL Al::A\1INISTRATIVE TRIBUNAL, ALL#IrlBAD BENCH, 

ALLAHABAO. 

D.ated: Al l ahabad, the22nd day of January, 2001. 

Corak: Hon'ble lw1r. S. Dayal, A.r,1. 
I-Ion 1 bl e Mr. Raf ig U:l din, Jl/i 

Ot'UGINAL APPLICATIQIJ NO. 04/0l OF 2000 

.:;;ri Nat h Tiwari, 

s/ o ~hri .:>neo Prasad Tiwari, 

r/o village & Post Bihasara, 

District Mirzapur. 

• • . . • ~pl icant 
(By Advocate ~ri B.N. Mishra) 

Versus 

1. Union of India, 
t hrough Chief Pos t Master General, 

at Luckn<JN. 

2 . Tne Post Master Gene r al, 

nlla habad Ci r cle, ~llahabad . 

3. The ~upe1intendent of Post Office, 

/\1irzapur. 

4. Bali Ra.In, 

s/o Basantey, 
r/ o Bihasa1 a, Post Office- Bihasara, 

u is t ri ct J\tl i rz apu r . 

• . . . . • Respondents 

O R O El-\ ( oPEN COJRT) · ------
( By Hon ' ble lwlr • .:l. Dayal, ~1) 

This application under Sectionl9 of the 

Administrative (Tribunals) ACt, 1985 has b een filed for 

settirYJ as i d e the :impugned order dated 9.10.20CO and 

for quashing the advertisenent dated 20th November,2000. 
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2. The applicant in the 0.1'\. seeks to challenge 

the Notification issued in pursuance of this order on 

20.11.2000 (Mnexure A-19 to this OA). 

3. \le find that no illegality in the order of 

the Fespondent no.2 dated 19.10.2000. It does not 

prevent the applicant f ran applying for the post and 

to be ccnsidered for appoin'b"nent on the said post. 

Hence, we dismiss this application illLmini as mis-

conceived. 
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